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:ahix to, this demand: 'Yet, once agein
no, concraie action follawed on the
part of Govexnment.

" The inclusion of these communities
among the Scheduled Tribes will be
the touchstone of the commitment of
any Gavernment to social progress
and uplift of weaker sectiong of that
territory. The Government of the
Union 'Territory has recommended
that pending inclusion of these com-
munities among the Scheduled Tribes
at least the benefits availabe to other
backward classes be made available
io them, I urge the Home Ministry
to accord sanction for giving the bene-
fits available to other backward classes
to the above communities without fur-
ther delay and also tg consider the
case for their inclusion among the
Scheduled Tribes speedily and sym-
pathetically,

15.40 hrs

[Sar: HariNATHA Misra in  the
Chair]

(vii) NEED FOR DBECLARING THE KHAD
AREA OF SAHARANPUR DISTRICT OF
UTTAR PRADESH AS A BACKWARD AREA
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(viil) DEMAND FOR PROVIDING ADE-
QUATE TRAIN SERVICES FOR THE LANDLESS
LABOURERs OF BiHAr AnD WEesT U.P.

30ING TO HARYANA AND PUNJAB DURING
HARVESTING SEASON
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(ix) CancELLATION OF DELHI As ExA-

MINATION CENTRE FOR INTERMEDIATE

EXAMINATION BY BOARD OF SECONDARY
Evucation, BHoPAL, MLP,

SHRI MADHAVRAO SCINDIA
(Guna): Mr. Chairman, Sir, The
Board of Secondary Education, Madhya
Pradesh, Bhopal announced its deci-
sion to set up Delhi as an Examination
Centre for the Intermediate Corres-
pondence Course students in its ad-
vertisement in Madhya Pradesh Chro-
nicle dated 29-8-80 and also in several
other newspapers. This was done
by the Board so that the students
would not have tq incur all the ex-
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penditure involved in going from
Delhi to Madhya Pradesh and for their
stay there during the duration of the
examinations. Relying on this assur-
ance of the Board, approximately
5,500 students gat themselves enrolled,
opting Delhj as Examination centre.

Now the students have received
their roll numbers from the Board
according to which Delhj has been
deleted ag an Examination centre and
the students instead have been allott-
ed different centres in Madhya Pra-
desh itself. This is a clear violation
of a commitment made by the Board
and all these 5,500 examinees {which
also includes g sizeable number of
girl students) will be put to great
inconveniénce and will have to bear
large expenditure in travelling from
Delhj to the places of the Examination
centres and in making arrangements
for their stay and food during the
pericd of the examination. As the
examination commences from Ist
May, 1981, it needs special gttention
of the Ministry of Education, so that
the interests of the students from
Delhj are safeguarded,

(x)DEMAND FOR SHIFTING THE HEAD-
QUARTERS OF ASSISTANT ENGINEER
(P&T) FroM GORAKHPUR
St wgrlk YA (aigiE)
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